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SHRI FAZLUR RAHMAN: The
question of land army does not 
arise...

SHRI AMBIT NAHATA: The sym
bol of Emergency tyranny should be 
converted into a symbol of creation.

SHRI FAZLUR RAHMAN: The
question of land army does not arise. 
The reclamation work is already go
ing on there.
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Undertriai prisoners
♦*518. SHRXMATI PARVATI DEVI: 

SHRI CHATURBHUJ:

Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) whether it is a fact that even 
now a large number of undertrials 
are in illegal detention in a number 
of jails in various States;

(b) whether a conference of Chief 
Secretaries to discuss the ways and 
means to reduce the number bf under- 
trials has since been held, and if so. 
their decisions; and

(c) what other steps Government 
propose to take to set free or releast 
on bail these undertrials?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): (a) 
to (c) A statement is laid ora the 
Table of the House.

The number of undertrial prisoners 
in some States is substantial. Since 
they are reminded to custody in jails 
under orders of courts of competert 
jurisdiction, it would not be correct to 
describe their detention as illegal. Se
veral State Governinenls have al
ready initiated r«vi€*' of case* of 
these undertriais in accordance with 
the provisions of law and the broad 
guidelines indicated by th« Supreme 
Court in the course of Orders passed 
by it on writ petitions 'to release cer
tain undertriais. The Central Gov
ernment are most anxious to evolve* 
in consultation with States, arrange
ments which would prevent unduly 
Ion* detention of any person in jaU 
as an undertrial asnd generally secure 
expeditious trial of criminal cases. A 
conference at Chief secretaries to con. 
sider the problem in all its aspects i* 
being convened on &th April.
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SHRt RINCHING KHANDU KHRr- 
ME: Ri view of the Supreme Court's 
decision t0 release the undertrial pri
soners who have baea under custody 
for more than two year, WU1 tne ^rn 
Minister please let me krow—

(a) What ig the Government 
thinking to rehabilitate them &o long 
as cases are not decided finally by 
the court?

(b) It Has been agreed that these 
undertrial prisoner& are some of 
the bad elements of society. With 
the release of these prisoners, how 
are you going to control the law 
and order problem in the country?
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MR. SPEAKER: It is a very serious 

matter. You must give it due con
sideration.
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We can take it up in tue Home 
Ministry’s Demands lor Giants

Reservation of controlled Cloth for 
N.T.C. Mills

*520. SHRI S R DAMANI Will 
■the Minister of INDUSTRY be pleased 
to 8tate:

(a) whether it is a f<̂ t that Gov
ernment have reserved ccrtdin quali
ties of controlled cloth for N T C 
Mills exclusively

(b) if so, the details thereof and

(c) what is the basi0 foi fi\mg 
prices of the controlled cloth?

THE MINISTER OF INDUSTRY 
(SHRI GEORGE FERNANDES) (a) 
and (b) Yes, Su A quntum of 50 
million square meteis of controlled 
cloth per quaxtej has been ie<»erved 
to be manufactured by the mills 
-under the National Textile Corpora
tion out of the total quantity of 100 
million square meters of controlled 
cloth. Out of the remaning 50 mil
lion square meters to bo minufartu*-- 
ed by the pnvate toector m»Us on 
tender basis, the shortfall jf any n  
tender procuiement is also to be leal- 
lotted to the NTC MiHs

(c) Prices for controlled cloth aie 
based on certain formula presenhed 
for costs of production (known as 
multiplier rates) for each vanety/ 
construction as per the control oider 
of the Government Consumer pmes 
have not, however, been tnanged for 
some time even though the actudl < ost 
of production xk higher than the con
sumer price.

SHRI s* R  DAMANI M<*y I  know 
from the hon Minister the quantity 
that has been purchased in the last 
three quarters i e. July to September, 
October to December, 78 and January 
to March, 1979 and how much of it 
has been purchased from NTc mill#, 
how much from private sector aftd 
how much from the handloom sec
tor?

SHRI GEORGE FEENAJfDES: 
This question relates to production of 
controlled cloth by NTC mills and 
other sectors. It does not relate to 
purchase of cloth. The cloth if mar
keted through various agencies par
ticularly the cooperative sector and 
all the quantity that is produced is 
marketed We have, in fact, no sur
plus of controlled colth with us.

SHRI S R DAMANI The hon. 
Minister has said that onority will be 
given to produce controlled cloth 
through handloom -ector What Ion* 
term steps have been taken by the 
hon Minister so that handloom sec
tor can produce moie quantities of 
controlled cloth’

SIIRI GEORGE FERNANDES- We 
are producing 100 million square 
meters of controlled cloth. This quan
tity  is pioduced in the organised sec
tor Half of this quantity hag been 
reset ved to be produced by the NTC 
mills and other half i„ tenrkied. Whet 
we fotftid is that the private sector is 
not particularly keen on producing 
controlled cloth because they belive 
that rates are not adequate for them 
In the circumstances, the NTC has 
been producing a part of that control
led cloth which alsi ** tendered. 
During tendering it i« found that 
the rates quoted b y  the pri
vate sector mills are more than 
the rates at which the NTc i* 
prepared to do that work. Therefore, 
under the new scheme since the NTC 
took over thig responsibility, from 
October to December, 1978, out of the 
total quantity of 100 million square 
meters of controlled cloth, the NTC 
took the responsibility of producing 
83.10 million square meters v hile the 
private sector produced 10.81 million 
square meters. Therefore, the pro
duction of controlled cloth is current- 
ly done bv the organised sector.

As far as handloom sector i* con
cerned, they are producing $m«ta 
cloth* We are gfriog them 
subsidy tp produce thi* jeMSh.




